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through the Punjab National Bank without the 
prior permission of the Reserve Bank of India 
as required under the Foreign Exchange 
Regulation Act and Exchange Control 
Manual; and 

(b) if so, what are the details in this regard 
and how was Shri Paul able to circumvent 
these statutory requirements? 

THE MINISTER OF FINANCE (SHRI 
PRANAB KUMAR MUKHER-JEE); (a) and 
(b) 13 overseas companies belonging to 
Caparo Group Ltd., U.K. have remitted Rs. 
12,39,97,301 through the Punjab National 
Bank for the purchase of shares of Escorts 
and Delhi Cloth and General Mills Company 
Ltd. The question as to whether these 
remittances are in contravention of the 
Foreign Exchange Regulation Act, 1973 is 
under examination in consultation with the 
Ministry of Law, Justice and Company 
Affairs. 

Abolition of Octroi Duty 
199. SHRI HARISHANKAR 

BHABHRA; SHRI KALRAJ 
MISHRA: SHRI ASHWANI 
KUMAR: 

Will the Minister of FINANCE be pleased 
to refer to the answer to Un-starred Question 
1558 given in the Rajya Sabha on the iOth 
May, 1983 and state the details of the 
progress made relating to the abolition of 
octroi duty in the States and Union 
Territories where it is still being levied? 

THE MINISTER OF FINANCE (SHRI 
PRANAB KUMAR MUKHER-JEE): The 
Chief Ministers of the States where octroi is 
still being levied have been again requested 
recently to implement the decision. As 
regards the Union Territories, the matter has 
been taken up with the Union Home Minister. 
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